IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD,
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0.A, 540/94. - Bt. of Decision : 29.4.1994.

G. Subhash ' : " . @ .. Applicant.

Vs

\

1. Director of Postal Services,
Hyderabad Region,
Hyderabad.

2. Superintendenf of -Post Offices gl
Adilabad Division, .
Adilabad. ] +« Respondents.

r

Mr. S. Ramakrishina Rao'

Counsel for the Applicant

Counsel for the Respondents : Mr. N.R. Devaraj,Sr. CGSC..

CORAM: - ' S
THE HON'BLE SHRI JUSTICE V. NEELADRI RAO : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN: : MEMBER (ADMN.)
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Hydeér abad Regiony -Hyderabad.
The Superintendent of POstFOfficés,
ond L3037 T visions Adilabad.
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One copy to Library,
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Member {(Admn.) Vice-Chairman
Dated the 29th April, 1994 |
. Open court dictation ﬂ?rﬂ&vu ) P:
NS o — 5]

H

QA 540/94

JUDGEMENT

\ AS PER HON'BLE JUSTICE .SHRI V. NEELADRI RAO, ff
: VICE~CHAIRMAN ) ’ ]

+ w - \ . - .

- -
g

counsel for the applicant and also Shri N.R.

- -

Devarai. learnsd stondie— ~a.
pondents, q | \

A

2. One of the contentions for the applicant

is that while the charge memo. dated 24-8§-93

= -

does not refer to the total amount of Repl,57,373.40, ;
the amount involved in the alleged fraud , an

amount nf 2%« 18 r:or:}--_,

from the applicant as per the impugned order

dated 31-1-94. The said contention is supported
by the charge memo. and the order of punishment

dated 31-1-94. Hence in these circumstances
we reel that i1t is a case where recovery has to be

- suspended pending‘disposal of the appeal by

Respondent 1, We make it clear that Respondent 1} ]
the appellate authority has to dispose of the

Lﬂhf ' .
appeal in accordance with the_éuies on the bads

of the material placed before him without belno -
e wasInLeTW MY CNOLS orger,

e

3. In the result, the recovery a8 per
order dated 31-1-94 pending disposal of the
appeal by Respondent 1‘against the said order

is suspended.’ The 0A is ordered accordingly

~at the admission stage 1tself NO costs.
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Dismissed as withdrawn.
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